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ADDRESS BY HON'BLE SHRI JUSTICE R.M.BORDE.

SENIORMOST JUDGE. HIGH COURT OF JUDICATURE OF

BOMBAY. BENCH AT AURANGABAD. AT THE COURT

REFERENCE TO LATE SHRI C.G. SOLSHE. ADVOCATE, HELD

AT AURANGABAD,ON TUESDAY, 28th AUGUST, 2018.

My esteemed colleagues.

M r. S.B . Deshpande.

Assistant Solicitor General of India

at H igh Court Bench at Aurangabad.

M r.A .B .G irase.

Government Pleader,

H igh Court Bench at Aurangabad

M r. A .M . Karad.

President,

Advocates' Association of Bombay High Court

at Aurangabad

Senior Advocates.

Members of the Bar.

Members of the bereaved fam ily

Ladies and Gentlemen.

W e have assembled here this morning to pay tribute to

Advocate Shri C .G . Solshe. who left for his heavenly abode on 27 th

July. 2018.

M r. Solshe was born on 11.08.1940. After completing

intermediate education. he joined as Stenographer in District

Court at Osmanabad. The then District Judge late M r. C .U .Bora

recommended name of M r. Solshe to the Hon'ble H igh Court and

M r. Solshe was transferred as Stenographer to Principal seat at
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Bom bay in 1963 . W hile w ork ing as Persona l A ssistan t to H on 'b le

Judge . he com ple ted h is g raduation in 1966 and fu rther pu rsued

h is educa tion and ob ta ined LL .B . D egree from G overnm en t L aw

College . M um bai, in 1970 .

M r. So lshe . in 1973 , jo ined the C ham bers o f A dvoca te

M r.B h im rao N aik , fo rm er Judge o f B om bay H igh C ourt and Sen io r

C ounse l p rac tic ing a t H on 'b le Sup rem e C ourt o f Ind ia . H e sta rted

independen t p rac tice from 1976 at B om bay and afte r

estab lishm en t o f th is B ench , sh ifted to A urangabad . H e p rac ticed

on C iv il, C onstitu tiona l and C rim ina l side .

M r. So lshe w as e lec ted as P residen t o f A dvoca tes '

A ssoc ia tion o f th is B ench . W hen there w as a cris is , he ro se to the

occasion and safe-guarded in te rest o f the B ar. W hile exh ib iting

firm ness he never appeared to be arrogan t. T he firm ness, in h is

ac tion , w as bou rn ou t o f beau ty o f the charac te r and

un im peachab le in teg rity . O n the streng th o f sheer hardw ork . he

ach ieved d istan t goa ls in life . H e w as m ind fu l o f the soc io -

econom ic po litica l rea lities and p rob lem s faced by the litigan ts in

the reg ion . H e never tu rned dow n the b rie f on accoun t o f financ ia l

considera tions. T he hardw ork and com m itm en t, w h ich he

exh ib ited in argu ing the m atte r o f the litigan t w as never

p ropo rtiona te w ith the fees such litigan t pa id .

M r. So lshe w ill a lw ays be rem em bered fo r h igh

p ro fessiona l standards w h ich he m ain ta ined w h ile in p ro fession .

M r. So lshe is su rv ived by w ife Sm t. Sharda and tw o

sons and fou r daugh ters . H is e ldest son M r. V ivek is p rac tic ing a t
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S u p r e m e C o u r t o f I n d i a a n d y o u n g e r s o n M r . V i n e s h a n d d a u g h t e r

M r s . C h i n c h o l k a r a r e p r a c t i c i n g a t t h i s B e n c h .

I . o n b e h a l f o f H o n 'b l e t h e A c t i n g C h i e f J u s t i c e o f t h e

B o m b a y H i g h C o u r t , m y s e l f . m y B r o t h e r a n d S i s t e r J u d g e s . p a y

h o m a g e t o t h e m e m o r y o f A d v o c a t e S h r i C .G . S o l s h e a n d p r a y

A lm i g h t y t h a t H e b e s t o w c o u r a g e a n d s t r e n g t h o n t h e M e m b e r s o f

t h e f a m i l y t o s u s t a i n t h i s u n b e a r a b l e l o s s .

M a y t h e d e p a r t e d s o u l r e s t i n p e a c e .

-0-0-



SPEECH BY MR. SANJEEV B. DESHPANDE

ASSTT. SOLICITOR GENERAL OF INDIA,

HIGH COURT BENCH AT AURAGABAD

My Lord Justice, R.M. Borde, Senior most Judge at High

Court Bench at Aurangabad, My Lord Justice M.S. Patil, Mr. Atul Karad,

President of Advocates Association, Mr. Amarjitsingh Girase, the

Government Pleader, family members of Advocate C.G. Solshe, Senior

Members of the Bar Association and friends.

We have assembled here in deference to the destiny, who has

created a person like Advocate Solshe, gave him freedom to write his own

history and who by sheer hard work and brilliance became part and parcel

of history.

Mr. Solshe was destined to be an Advocate. Otherwise a

Stenographer in Government service would not have even dreamt of being

transferred to Mumbai and then resigning from service and joining Bar.

Later on, as an Advocate, he worked in the chamber of Mr. Bhimrao Naik,

Former Judge of High COUlt and then even shifted to New Delhi for

practicing at the Supreme Court. The journey from small village in

Osmanabad District to Delhi is a fascinating story.

Mr. Solshe, who is known to be disciplinarian, will be always

remembered for his scholarly submissions. He is immortalized in Law

Journals on account of many reported judgments. AIR 1981 Bombay page

95is one such celebrated judgment. In that matter, for the first time, right

of a student to inspect answer-sheets is legally debated and recognized by

the Division Bench. This judgment laid foundation for the right to

information.



M r. S o lsh e 's le g a cy is ta k en fo rw a rd b y h is so n s - V iv ek ,

V in e sh an d b y S u re k h a , w h o a ll a re in le g a l p ro fe s s io n . T h is r ic h le g a cy

w ill b e d e f in ite ly fu r th e r e n r ic h ed b y th em .

O n b eh a lf o f m y se lf a n d o n b eh a lf o f o ff ic e o f th e A ss is ta n t

S o lic ito r G en e ra l a n d o n b eh a lf o f U n io n o f In d ia , I o ffe r c o n d o le n c e to

A d v o c a te S o lsh e an d p ra y to A lm ig h ty to g iv e h im e te rn a l p e a c e .

I a lso p ra y to th e G o d to g iv e s tre n g th to th e fam ily m em b e rs

o f d ep a r te d so u l to b e a r p a in o f h is u n tim e ly d e a th .





Reference:

Hon'ble Justice R .M . Borde.

Hon'ble Justice M .S.Patil.

Assistant Solicitor General of India, Govt. Pleader, members of

the fam ily of Late Advocate C .G .Solshe, member of the Bar.

1. Today we all have gathered here to offer our condolences

to departed soul of Late C .G .Soshe.

2. Late Advocate C .G .Solshe was born on 11 March/1940.

Initially M r. Solshe started his carrier as a stenographer.

While working as a stenographer in the H igh Court

Bombay, completed graduation in the year 1966.

3. M r. Solshe completed LLB from Govt. Law College

Mumbai in the year 1970.

4. M r. Solshe started practice as an Advocate in the year

1973, w ith M r. Bhim rao Naik, former Judge of Bombay

High Court and Senior Advocate in the Supreme Court of

India.

5. In the year 1976 M r. Solshe started independent

practice in the H igh Court at Bombay and after

establishment of this Bench shifted to Aurangabad.



6. M r. Solshe practiced at Civil,Constitutional and Criminal

side. He was President of Advocates Association of this

Bench.

7. M r. Solshe, in the year 1992 started practice in Supreme

Court of India. At the age of 52 passed the examination of

Advocate on Record.

8. One of his son Vivek is practicing in Supreme Court and

his daughter, son in law and another son Vinesh are

Advocates.

9. Late Advocate Solshe was always on the forefront to solve

the problems of the Advocates fratemity and was very

open & feeless in his expressions. His contribution to

the Bar was really great.

10. Advocate Solshe was all about paSSIOnill his constant

efforts to fight for the rights and well being of common

man in the society and there was commitment in his life

and concern towards profession as an Advocate. He was

humble, Polite and sober in nature, he never hurt anyone

by his word or action.

11. On 20.08.2018, late Advocate Solshe met with untimely

death. Though not in the Courts but, he was working



u n t i l h i s l a s t b r e a t h . B e c a u s e o f t h e p a s s i n g a w a y o f M r .

S o l s h e , t h e B a r h a s s u s t a i n e d a g r e a t l o s s .

H e w a s g r e a t m a n a n d g r e a t h u m a n b e i n g . T h e l o s s

c a u s e d b e c a u s e o f h i s d e a t h i s d i f f i c u l t t o o v e r c o m e n o t

o n l y t o t h e m e m b e r s o f h i s f a m i l y , b u t a l s o t o t h o s e w h o

c o m e in c o n t a c t w i t h h im . H i s l i f e i s a n i n s p i r a t i o n t o a l l

o f u s a n d t o d e v e l o p g o o d q u a l i t i e s o f l a t e A d v . S o l s h e

a m o n g s t u s w o u ld b e a r e a l c o n d o l e n c e t o h im .

1 2 . O n m y b e h a l f a n d o n b e h a l f o f a l l B a r m e m b e r s , I o f f e r

h e a r t f e l t c o n d o l e n c e t o t h e f a m i l y m e m b e r s a n d p r a y t o

t h e a lm ig h t y t o g i v e h im s t r e n g t h t o b e a r t h e l o s s w i t h

c o u r a g e .

I a l s o p r a y t o t h e G o d th a t t h e d e p a r t e d s o u l o f l a t e

A d v . S o l s h e b e r e s t i n e t e m a l p e a c e .

(

Az:.d
President
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